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New Delhi: this the /27 day of May, 20007 \%

Hon'ble Mr. ' SiRTAdige;Vice Chaiman ()%
Hon;ble Mr%i Kuldip Singhy Member (3)

shri GiRTBalodhi,
s/o Late Gbind Ram Balodh:l.,

Working as Technical Officer in-
the central. Bu1lding Research Institute (CSIR)
ROOI‘kee (LP) o ooooAppllCantoa

(By Adweates Shri K"“ “Ba hugtlna?")ﬂ
- esus 1

12 Council of Scientific &
Industrial Research:
#Anusandhan Bhawap¥y ' )

Rafi Margs
New Delhi=-1

23, Directory
Central Bu:.ld:.ng Resarch Instn.tute I’y

Roorkes (UP) " e....Respondents] 3
(None appeared)

“gRoER-
R TAD T iy

Applicant seeks a direction for paymeht of
honoraria/oonsultaiﬁcy for the U{ork’ done by him as a
team member from 1986 till 1996 iled till the
completion of project @ Ra."h 5,000/- per year for the
years 1986, 1987 and 1988; and- @ RI507000/- per year
for the years 1989 199; 1991, 19937 1993 and 1994

as has been granted to other similarly situated in

‘the Nabvodaya Vidyalaya projectd

2 /. We bavs heard'appiicant's counsel Shri Bahuguna'¥l
None appeared for respondents‘? As this is a very
old case W8 a8 disposing it off after perusing the

materials on record and hearing Shri Bahuguna’l)
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3¢  Respondents in their reply state that applicant
fell under the category of "supporting staff as he belongs

to Group II Scientific and Technicel Stream of

" Respondent Institute® They state that the issuwe

of distribution of honoraria was referred to a .
Committee .constituted to look intb the grievanes
of bene f‘ié’:‘{aarie s/claimants of honorari“a/oonsultang}:? =
Applicant appearsd befors the Committee and after
hearing him§ the Comnittee recommended that he may
be pald an addltional amount of %‘710’-;00 0/- onlyf;ﬁ
Applicant wag sanctloredﬂs-3105;’00 El/- but he i:ef’used to
accepg the same@ They state that the pattern of
distribution of honorarium was as: f‘ollous'

Team of Consul tants = sssz

6thé_r sa Tech¥istarel & 154

~

Supporting Staff - 15¢
CSIR \Rlfare Fund < 5%
4 These asgertions of respondents in theirp

reply have not besn challenged or denied by applicant

in any rejoinderd

~_ 5’.5 fn the light of the foregoing f‘acts";"._i;: case has

been mads out by applicant to warrant interference

in this 0A which is disnissedd Mo costdd
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( 'KULDIP' SINGH ) is ‘RA DIGE.

MEMBER (3) VICE CHAIRMAN(R)Y
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